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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' NEW DELHI

O.A. No525 1987+
T.A. No. .

DATE OF DECISION_ May 20,1987,

» Shri H.S.Sawhney, Petitioner
kel ' .
Shri R.P .Qberoi‘, __._Advocate for the Petitioner(s).
Versus

Union of India and others ‘ Respondent s.

Mrs. Raj Kumari Chopra, Advocate for the Respondent(s)
CORAM :

A

The Hon’ble Mr, Kaushal Kumar, Member (A).

The Hon’ble Mr. G.Sreedharan Nair, Member (J).

1. Whether Reporters of local papers may be allowed to see the Judgement ? %@A

2. To be referred:to the Reporter or not.? Np

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4¢ Whether to be circulated to other Benches? ©
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(G.Sreedh(anli\lalr) Kaushal Kymar)
Member (J) Member (A)

20:5.1987. _ 2040,1987
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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL BENCH

DELHI.
REGN. NO., QA 525/1987. May 20, 1987.
Shri H.S.Sawhney = eeee . Applicants
Vshe -
Union of India and others ... Respondehts.

CORAM3

Hon'ble Mr. Kaushal Kumar, Member (a) .
Hon'ble Mr. G.Sreedharan Nair, Member (J).

AN

For the applicant e« Shri R.P.Oberoi, counsels
For the respondents eee Mrs.Raj Kumari Chopra,
’ counsels

{Judgment of the Bench delivered by
Hon'ble ir.G.Sreedharan Nair, Member (J) ).

" The sole relief that is claimed in the
application filed by /an Executive Engineer lindey
the Ministry of Defence is to allow him to continue
in the same post/station where he is at present
working so that he may pursue an Original
Application filed by him before this Tribunal
(oA 424/1986). It is averred in the application
that he apprehends that he may be disturbed from

' SR SRS P
the post now held, -In tirks case, it will not be
possible for him to pursue the said Original
Appl?cation‘.
2. Culie 424/1986 was heard and disposeg of by
us today. As such, there is nqthing to be pursued
further in this applicetion and hence we dismiss
the same. |

3a Counsel of the applicant submitted that

Y

'll\_’__,/’ Resn ""‘2 .



N

subsecquent to the filing of this applicatiocn, an

Do

order transferring the applicant has been passed
and that the applicant is aggrieved by the sames
in case the applicant proposes to challenge the
said'érder, he has the fuil,liberty to do so
and the orde? on this application shall not be

a bar to the same. .
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(G.Sreedharé//ﬁalr (Kaushal Kuymar)
Member (J) ' hember (A)
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